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IN THE CENTPAL ADMIWNISTRATIVE TRPIEUIAL, JAIPUFR BENCH, JAIFUFR.
C.P.M2.182/95 ) Date of order: 12.0.15%96
M.A.No.218/

Eliyas : = .. @ o5 : Petitioner

Shri H.M.Zingh,,

Respondents
Chicgf Project Qfficer (Construction),

We

.
1

1]
O

tn Railway,

Jaipur & Anr.

Mr.P.V.Calla ' : Counssl for petiticoner.
Mr.Manish Bhandari : . Counsel f£or respondents.
CORAM:-

Hon'lle Mr.O.P.fharma, Administrative Member

Hon'ble Mr.Fatan Prakacsh, Judicisl Member.

ol

FEFP HOWN'BLE MEfO.P.SHARMA, “DMINISTRLTIVE MEMEER.

Thiz Contempk Pecicicon heas been £ilzd by Shri BEliyas,
praying therein  chat - the ~zzpondznics should bz callzd
pefsonally and asked why thsey should pot be punished for theirv
failure t€o implement th: order of the Trikbunal pazzed on

28.3.1998 in O.A No.1/95, Rdal Singh & Ors. Vs. Union of India
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ilzd by the rezpondenta a3 alzo  the
additional affidavit £iled by them. Thz learnsd counsel for the

P

pecicioner accepis ithait the divections of ithe Tribunal have

=

bzen complised with, except with regard to regulavisation of the

applicant in Toita Divigion. The learnad counsel  for the

regpondznta haz  stated that the applicant's cagz for
regularisaticon haz hzen consider’zd and orvdzrs shall be issusd
in duz courss, as per the geniority position.

3. Th= lzarnzd connsel for the petitionsr has also stated

that salavy of the petitioner for a pavit of the psricd dur
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ivigion haz nobt been paid
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~to him so far. Howsver, this mattzsr had noi bheen agi
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the O.A and it does not arise in the presesnc Contempt Petition.

o

Therefore, no dirvection can ke issusd by the Tribunal in this -
4, In view of the position stated in para 2, above, this
Contezmpt Petition has hecome infructuous and it ie, therefore,

Aismise=zd. Noticez iszsusd are discharged.
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28.2.9% in O.A No.l/95. Since the =2zid Contempt Petition-has:-
been dismizzed as having becoms  infruciucus, the Misc.

%

Application has alse now hecome infrwctvous. The M.A is,

’ | (O?Z%Sh!rma)

Member (Judl). S ' ~ Member(Adm).

therefore, dismissed.

(Ratan Prakash)



